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(xix) The Foyrteenth Amendment
of 1971 io the Iddian
Administrative Service

Y) Rules, 1954 published
in Notification No. G.S.R,
15302 in Gazette of India
dated the 9th October,
1971,

(xx) The Indian Administrative
Service (Fixatlon of Cadre
Strength)Thirteenth Amend-
ment Regulations, 1971,
published in Notification
No. G.SR. 1503 in Gazette
of India dated the 9th
October, 1971,

(xxi) The Indian Forest Service
(Probation)  Amendment
Rules, 1971, published in
Notification No, GSR.
1504 in Gazette of India
dated the 9th October, 1271,
[Placed in Library. See
No. LT-9%4/T]

(20 Acopy of Notification No, 8,0,
2843 (Hindi and Enghsh versions)
published in Qazette of India
dated the 24th July, 1971, under
sub section (3) of secticn 141 of
the Border Security Force Act,
1968. [Placed in Library. See
No. LT-%95/71]

TRACTORS (DISTRIBUTION AND SALE)
CONTROL ORDER 1971

THE MINISTER OE STATE IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI GHANSHYAM OZA): 1
beg to lay on the Table a copy of
the Tractors (Distribution and Sale) Control
Order, 1971 (Hindi and English version)
published in Notification No. $.0. 3258 in
Gazette of India dated the 1st September,
1971, under sub.section (6) of section 3 of
the Essential Commodities Act, 1935,
[Placed in Library. See No, LT-995/11)

NOTIFICATION UNDER SALARIES
AND ALLOWANCES OF MINISTERS,
ACT AND CITIZENSHIP ACT

SHRI F.H. MOHSIN : On behalf of
§FHR| K:C. PANT, 100 @ My on the
able—

KARTIKA 26, 1898 (SAKA)
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(1) "A copy of the Ministers’ (Allowa-
nces, Medical Treatment and other
Privileges) Amendment Rules, 1971
(Hindi and English versions) publi-
shed in Notification No. GSR,
1109A in Gazette of India dated
the 30th July, 1971, under sub-
section (2) of section 11 of the
Salaries and Allowances of
Minmsters Act, 1952, [Placed in
Library. See No. LT*997[11]}

(2) A copy of the Citizenship (Amend-
ment) Rules, 1971 (Hindi and
English versions) published in
Notifization No G.S.R. 1347 in
Gazette of India dated the 18th
September, 1971, under sub-secfion
(4) of section 18 of the Citizenship
Act, 1955 [Placed in Library. See
No LT-998/71]

BOMBAY CINEMA (GUJARAT FIRST
AMENDMENT) RULES

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRIMATI NANDINI
SATPATHY) : I beg to re-lay on the Table
a copy of the Bombay Cinema (Gujarat
First Amendmen') Rules, 1971 (Hindi and
English versions) published in Notification
No. GH/G/63/BCR-3270/7291-A in Gujarat
Government Gazette dated the Ist May, 1971,
under sub-sectior (5) of section 9 of the
Bombay Cinemas (Rogulation) Act, 1953,
read with clause (c) (iv) of the Proclamation
dated the 13th May, 1971, issued by the
President in relation to the State of Gujarat,
[Placed in Library. See No. LT-699/7 1]

REVIEW AND REPORT BTC. OF
NATIONAL SMALL INDUSTRIES
CORPORATION LTD.,

NEW DgLHI.
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(Placed in Library. See No. LT-999/
1

12.35 hrs.

COMMITTEE ON PRIVATE MEMBERS’

BILLS AND RESOLUTIONS
(S1XTH REOPRT)
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ESTIMATES COMMITTEE

SpveEnTH, EIGHTH AND NINTH REPORTS

SHRI K N. TIWARY (Bcttiah) -

1 beg

to present the following reports of the Esti-
meats Commitee :—

(1) Seventh Report regarding action

taken by Government on the recom-
mendations contained m the Hund-
red and Twenty-second Report of
the Esimates Comnutice on the
Ministry of Parhamentary Affairs,
Shipping and  Transport—Border
Roads,

2) Eighth Report regarding action

taken by Government on the Te-
commendations contained 1n the
Hundred and Twenty-eighth Report
of the Estimates Commitice on the
Ministry of Home Affairs—Union
Ternitory of Andaman and Nicobar
Inlande

.
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to Elec. Law (Mtn.)

Ninth Report regarding action taken
by Government on the recommen-
dations contained in the Hundred
and Thirty-first Report of the Esti-
mates Committee on the Ministry
of Home Transfer of Budget Pro-
vision for ceriain itemes of expen-
diture,

12.36 hrs,

PUBLIC ACCOUNTS COMMITTEE

TWELFTH AND THIRTEENTH REPORTS

SHRI SEZHIYAN (Kumbakoran) : I
beg to present the following Reports of the
Public Accounts Committeo :—

(1) Twelfth Report regarding action taken

@

by Government on the recommen-
dations contaned in their Hundred
and Twenty first Report (Fourth
Lok Sabha) relating to Charitable
and Rcligious Trusts,

Thirteenth Report regarding to action

taken by Government on the re-
commendations contained in their
Hundred and Seventh Report{Fourth
Lok Sabha) on Audit Report (Civil)
1969, relaung to Mnistries of
Home Affaira, External Affairs and
Department of  Parliamentary
Affairs.

MOTION RE, REFORT OF JOINT ON
COMMITSEE AMENDMENTS TO

ELECTION LAW

SHR1 JAGANNATH RAO (Chatrpur):
1 beg to move the following :

MR,

““That this House do further extend
the time for the presentation of the
Report of the Joint Commitiee on
amendments to Election Law upto
the 15th December, 1971."

SPEAKER : The question s @
‘“That this House do further extend
the time for the presentation of the
Report of the Joint Commitiee on
amendments to Election Law upte
the 15th December, 1971."

The motion was adopted, -
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